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MINIS'IRY 01‘ AGRlCULTURE .
' (Dcpartment of: Agncdiurc & Coupcmllon)
' _ B NOIIIILAII()N ; : ' .
: New  Dwlhil, the 25th ﬂuulwr., oy
5.0, BAR(IE).—Whereng in pursupnce of clause (xlx) of sub-sccthon (3) of .
scetion 4 of the, Insceticides Act,. 1968 (46, 0f 1968}, the Central Govornment® :
hcreby nuumml;.; Deputy. Ticector ; General (CropSciences), Indian Couscil. of N
Apricullural’ Rexcarch™as a mcntbur ‘of the Central Insecticides Board against ] '
a vacancy- Lmsllng m the “said Bonrd L e : A

. Now, llu.u.i‘on, i exerelse of tlu, Powers wuh.rrcd by sccuun 4 uf the
s Acl, the Central Governmient hereby makes the fullowing further_amend-
ment in- the “Notilication 6f*the *Government, of. Indin in*thererstwhile Ministry
of Food, Agriculture, Communlty *Development”and Co-operation No. G SR
301 ch-cd the 27th February, 1971, as follows ’'—

b the skl Notiflenthow, under the hewding “"Members Nombhaled” Tn 1lcm
(15}, srtere wub-leny te) nnk the eirey relating theretn, e Pulln\vlhu wub-leny
aul cnley sludl o nalded, panaely -

wh==Peputy Diceetor Ueavinl {(Crop .‘;dum.u). hdinn Counell of Agtl- S
cultural Rescacch. [ L/ .

: " [No. 19-TI87-PPI]
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